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MAY 20, 19'" T<a (Arndl.) Bill 

MR. DEPUTY·SPEAKER: The bon, MR. DEPUTY-SPEAKER: The 
"'ember need not explain. Ttl! rules are question is : 
very clear 
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SHRr R. D. BHANDARE (Bombay-
Central) : Permis.io n has been gi vtn by the 
Speaker. 

MR. DEPUTY-SPEAKER: I am told 
by the office that it was laid un the Tahle of 
the u~  on the 11th May. And the Speaker 
bas also given permission. 

The question is : 

"That the following amendments made 
by Rajya Sabha 10 the Bill f'lrther to 
amend the Central Silk Board Act, 1948. 
be taken Into consideration :-

Enacting Forml/./a 

(1) That at page " line 1,-

for the word "l_ntieth" the word 
"Twenty-first" be snbstlluud. 

Clause J 

(2) That at page 1. ~ 4,-

for the figure "1969" the figure "1970" 
be $l/.bat.,I/.I.,/. 

Tile molion was adop,.d. 

MR. DEPUTY SPEAKER : The 

questioD is ,; 

Enac,inll Fo,mula 

(1) Thet 'at PIle I, linc 1,-

for the word ''Twentleth'' the word 
"Twenty-fiut" be sl/.bstltuted." 

Tit, motion "'as adopt,d. 

Clause I 

(2) That at page I, line 4. -

for tbe figure "1969" the figure "1970" 
be substituted 

The motion was adopted. 

SHt{I RAM SEWAK :  I move :-

"That the amendments made by Ro,iya 
Sabha in the Bill b, agreed to." 

MR. DEPUTY-SPEAKER: The 
question is :-

"That the amend,.,ents made by Raiya 
Sabha in the Bill be egreed 10." 

The mOlion "'as adopted. 

15.48 hn. 

TEA (AMENDMENT) BILL 

THE DEPUTY MINISTER IN THE 
MINISTRY OF TRADE (SHRI RAM 
SEWAKI: I move: 

"That the following limendments 
made by Rajya Sabha in the Bill furlher 
to amend the Tca Act. 1953. be talcn 
tnto consideration :-

"Enactinll Formula 

(1) That at page I, line 1,-

for Ihe word "Twentieth" the word 
"Twenty-first" be substituted. 

Clause J 
(2) That at page I, line 3,-

for the figure "1969" the figure " 1 ~ 0  
be sl/.bslituted". 

MR. DEPUTY-SPEAKI:R : The 
qUestiOD i8 ; 

"That the followinll amendments 
made by Rajya Sabba in the Bill further 
to amend the Tea Act, 1953 be taken 
into consideration :-

"Enacting Formula 
(1) That at pa,ae I, Une 1,-

lor the word "Twentieth" the word 
"Twenty-first" be s"bslit"ted. 

ClaMse 1 

(2) That at PIIICI I, IiDe 3,-

lor tbe figure "1969" the fiaurc "1970" 
be sl/.bstil"ted. 

The motion was adopted. 
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MR. DEPUTY-SPEAKER: The MR. DEPUTY-SPEAKER: The 
question Is : 

"Enacting Formula 

(I) Tbat at page I. line 1.-

lor the word "Twentietb" the word 
"Twenty.fint" be substituted." 

The motion was adopted. 

MR. DEPUTY-SPEAKER: 
question is : 

"Claus/? I 

(2) Tbat at page I, Iioe 3,-

The 

for the figure "1969" the figure "1970" 
be substituted." 

The mofioll was adopted. 

SHRI RAM SEW AK :  I move: 

"That the amendments made by Rajya 
Sabha in the Bill be agreed to" 

MR. DEPUTY-SPEAKER: ne 
question is : 

"That the amendments made by Rajya 
Sabba in the Bill be agreed to" 

The mofion was adopted. 

15.49 bra. 

CUSTOMS TARIFF BILL 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI 
RAM SEWAK): I move: 

"That the Bill to con,olidate and 
amend the law rela ting to customs 
duties, be referred to a Select Committee 
consisting of 30 members. namely;-
Sarvsbri K M. Abraham. R. K. Amin, 
Bali Ram Bhagat, R. K Birla, Tridib 
Cbaudhuri, Tulsidas Dasappa, Manubhai 
Patel, Hem Raj, Prabhu Dayal 
HimatBingka, Bhogendra Jha, Lakhao 
Lal Kapoor, S. S Kothari, Liladhar 
Kotoki, J. M. Lobo Prabhu, Janeshwa! 
Misra. M. N. ~ h l r, Trilokshah Lal 
Ptiendra Shah, T. Ram, 1. Ramapathi 
Rao, Dr. Sankta Prasad and Sarvshrl 
Ab.1U1 Ghani Dar. Shambhu Natb, 
Naval Ki.hore Sharma, Raghuvir Singh 
Shastri. Pravinsinllh Nalavarlinb Solanki, 
Venkatarao Tarodekar. P. R. Thakur, 
M. G. Uikey, S. K. Sambandhan ; aod 
Chowdhary Ram Sewak, with instruc-
tions to report by the last day of tbe 
next sessiOn," . 

questioa is : 

"Tbat the Bill to consolidate and 
amend the law relating 10 customs 
duties be referred to a Select Committee 
conlisting of 30 memben !lamely, 
Sarvashri K. M. Abrabam, R. K. Amln, 
Bali Ram Bbasat, R. K. Blrla, Tridlb 
Cbaudburi, Tulsidas Dasappa, Manubhal 
Patel, Hem Raj, Prabhu Dayal 
Himal8ingkl. Bhogendra Jha, Lakhan 
Lal Kapoor, S. S. Kothari, Liladhar 
Kotoki, J. M. Loho Prabhu, Janeshwar 
Misra, M. N. Naghnoor, Trilokshah Lal 
Priendra  Shab, T. Ram, J Ramapathi 
Rao. Dr. Sankta Prasad, and Sarvashrl 
Abdual Ghani Dar, Shambhu Nath, 
Naval Kishore Sharma, Raghuvir Singh 
ha~ r , Pravinsinh Nalavarsinh Solanki, 
Veokatarao Tarodekar, P. R. Thakur, 
M. G. U/key, S. K. Sambandhan; and 
Cbowdhary Ram Sewak, with instruc-
tiool to report by the last day of the 
next less/on." 

The motion was adopted. 

MR. DEPUTY-SPEAKER: Now we 
shall make up the Special Marriale (Amend-
ment) Bill. (Interruptions.) 

I?olT "! ~  ~ f;r;:r qrn ~ 
J ~ 'tzr)flI; ~ ~ ~ ~ ~ I 

en ~ ""'" ~  iii: ~ it qiI' 
~ cm;ft Fmt 'R fm i'r ofr ;;n1:t 
~ { ~ r r ~ ~ ~ I ... ~) 

MR. DEPUTY·SPEAKER :  I am looking 
into this matter. It would take some time 
to think about it, about the reports of, the 
CommiSlioner for Scheduled Castes and 
Scheduled Tribes. In tbe meanwhile, let us 
C8lI'J on with the business of the House. 
Give me some time to think about it. How 
can I just make a decisioo oft' the cuff in 
thll way? The Minister. 'Interruption) I 
think Ir you all agree that these two BiIIl 
should be passed by the House without 
discussioD, 10 that we can take up the next 
business. il could be done. 

SOME HON. MBMBERS : Yes. 

MR. DEPUTY-SPEAKER: Tile 
Minister. 


